MBI Ul SfYB0T &) IS, IS |
IN THE INCOME TAX APPELLATE TRIBUNAL
‘8° BENCH: CHENNAI

g gl 9, TS Yo T o TH. SRR, 7% e & qHe
BEFORE SHRIV. DURGA RAO, JUDICIAL MEMBER AND
SHRI S. JAYARAMAN, ACCOUNTANT MEMBER

AT 74T 9./1.T.A No.35/Chny/2021
Assessment Year: 2006 - 2007

Smt. M. Vimalamma, The Assistant Commissioner of
Plot No.2242, AF Block, Income Tax,
6™ Street, 11™ Main Road, Vs. Business Circle — XIV,
Annanagar, Chennai — 600 040. Chennai — 600 034.

[PAN: ACIPV 3875C]

(srfi=Tefi/Appellant) wadf/Respondent)
et & 3R I/ Appellant by :  Mr. D. Anand, Advocate
gl @1 3R I /Respondent by ' Ms. R. Anita, JCIT
Wl'sc & dRRd/Date of Hearing : 21.06.2021
YIYUI 1 TRIG /Date of Pronouncement 21.06.2021

Hlagl /ORDER

PER V. DURGA RAO, JUDICIAL MEMBER:

This appeal filed by the assessee is against the order of the
learned Commissioner of Income Tax, (Appeals)-7 in LT.A.
No0.9/CIT(A)-7/2013-14, dated 23.01.2015 relevant to the Assessment
Year 2006 — 2007.

2. In this case, there is a delay of 2156 days in filing the appeal.

The Tribunal has adjudicated the condonation petition for the delay of
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2156 days in filing the appeal and condoned the delay vide order
dated 9™ March, 2021. Accordingly, we proceed to adjudicate the

appeal on merits.

3. As far as the merits of the case is concerned, the learned
Counsel for the Assessee has submitted that the Assessee has

availed Vivad-se-Vishwas Scheme 2020 and Form No.5 was issued

by the Designated Authority and the Assessee has paid the taxes
towards full and final settlement. He has submitted that the Assessee

may be permitted to withdraw the appeal.

4.  On the other hand the learned Departmental Representative has
not raised any objection to the submissions of the learned Counsel for

the Assessee.

5.  We have heard both the sides, perused the materials available

on record and gone through the orders of the authorities below.

6. In this case, the Assessee has availed the Vivad-se-Vishwas

Scheme 2020 and Form No.5 was issued by the Designated Authority
and the Assessee has paid the taxes towards full and final settlement.
Accordingly, he prayed that he may be permitted to withdraw the

appeal.
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7. In view of the submissions of the learned Counsel for the
Assessee, we find that the Assessee has paid the dues towards full

and final settlement of the tax arrears under Vivad-se-Vishwas

Scheme 2020. Thus, the appeal filed by the Assessee is permitted to

be withdrawn.

8. In the result, the appeal of the Assessee in I.T.A. No0.35/

Chny/2021 is dismissed as withdrawn.

Order pronounced on 21% June, 2021 in Chennai.
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